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The Rajasthan Government Grant Act, 1961

~ [ActNo. 20 of 1961]
. (Received the assent of the President on the 8" day of July, 1961)
‘AnAct to provide for the non-applicability of certain laws to grants or
- transfers from the central government or the state government and to declare the
- validity of the provisions, restrictions, conditjons and limitations contained in
- or imposed by such grants or transfers. Be it enacted by the Rajasthan State
~ Legislaware in the Twelfth Yearof the Republic of Indiaas follows:

. .1-.. hort title, extent and commencement; - (1) this Act may be called the

rants Act, 1961 (2) Itextends to the whole‘c}‘r‘;he_ ‘

into forceatonce.

pply to Government G_Aréxmsf &

 have applied to any grantor -

PPl or be deemed ever {0 have applied o any grantor other
“land orof any
r o behalf of, the Centr
- whomsoevtr; butevery such grant and transfer shall be construed and

- shalliskeeffectas if neitherofthe said Acts had beenpassed. ~

‘madeor hereafler to be made by,

4-  Government grants to take effect according to their tenor:- All provisions
~ qestrictions, condition and limitations ever contained in any such grant of
transfer as is referred to in section 2 or section 3 shall be valid and shall
- take effect according to their Lenor, any provision contained 11 any of l;1e
Acts mentioned in those sections or any rule of law, statute or enactiment or
any decree or direction of a court of competent jurisdiction to the contrar
notwithstanding. : , e
Repeas- The Government Grants Act, 1985. of thercentral legislature in so [y
as it exiends to or stand adopted to the whole or any part of the state of Raiasth:;n
and all other corresponding laws in force in any part of the state are here
repealed and serial number 35 of the schedule to the Rajasthan Adaptation of

Central Ordinance, 1950 Rajasthan Ordinance 4 of 1950. is hereby omitted.

‘”‘1:8-827.3(&:‘&:11_tral Act, 4 of 1882) "

etofore made or hereafterto be. =

-the Central Government

ver; but every such grant and
as the said Act had not been

ntral Government: - Nothing ..
5(RajasthanAct3of1955)or
jasthanAct 150£1956) shall.
‘e applied to any grant or other transfer of

tto, or in favor of any person



27

GOVERNMENT OF RAJASTHAN
LOCAL SELF GOVFQN\’IEVT DEPARTMENT
No:. . Jmpur Dgt"d 153-09-198&3
e o ORD‘?R
‘ - No. ()L/F-w (Cnmpawn) DLB’S3/:>780 In 'wppressim_cf this
- department mrcu a* \30 D 74’*’? 10 {22} 9_,dafed ”’, Aprif ?‘”’."9 &

; ‘orderaass z,
- allotment o '

r ) r which legal pmcaedmu, are
pu:dlng in any lav. court or before'a’ny authorm, no pa/ra shall be issued
until the case is finally decided. ’

3. The Patta shall be issued in: .cw:dancﬁa with the prowsnons contained in the
Rajasthan Municipalities (Ltisposal of Urban Land) Rules, 1974,
6. Incase ofany dispute, the decision of the collector in this regards shall be final.

By order of the government.

(J.S. Yadav)
Dy. Secretar» to the government.



GOVERNMENT OF RAJASTHAN
LOCAL SELF GOVERNMENT DEPARTMENT
No, F.8() (Rulns)LSG:ZOOO/ 15662 Jaipur, Dated 24-07-2000
_ ORDER ’

In First Para QF ms departmem order No.OE/F-19 (Campaign)
DLB/83/5783 dated 15-4-83, after the expression “40 years or more” and
before the e\pmxs:on “on the following condition” the expression “and 20
vears or more in case Gf »ch:.duie*i casts and schedule tribe person” shall be
mserted o e
- (C.B. Sharma)
Dv Secretary of the GO\I
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" Patta shall be is sued for the Area of lhe land w hich has been bunlt upon by kucehs
pucea constriction there on vith a maximum area or the 300 Sq. Meters only
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